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CENTRAL A1viINISTRATIVE TRIBUNAL 
GUWAHAT I BENCH:,, 

QDER SHEET 

Original Applecation No.  

se ?etition No. 
-.- - 

' onternpt Petition No..________ 

Rview Application No, / 

4, 

-. 	 Vs 

4 	 ___ 

Ad*c e for the Appleca( 

.e for the RespondatS) 

H n -"—çOrder of the Tribunal 
-. ------ - ------------- --- 	:_-. 

21.8.02 	-Heard learned counsel for the 

parties. 

Issue notice on the respondents 

• Mi:o Le 'k 	Tt, Ct4rI.> 	to show -cause as to why the contnpt 

641 k LLCA 	 proceedings shall not be initiated 
\ 	

V c 	 against the alleged contanners, 

Vjxd vnA 	 List on 24.9.02 for orders. 

-' 

i 	 - 	 MUMr 	 Vi eChairinan 

- 	 . 

 

INN 	
irn- 	- 	 - 

	

- 	 -1 	- 
24.9.02 1 	Heard Mr.K-.K.ihukan learned 

- 	 "---' - 

- counael - fort-he titioner and also 
.Dth Roy, Sr.C.G.S.C. for the 

- I 	Respondents.---- 	- - 

- 	L 	-- 	•-. 	Mr.A.Deb Roy 1  Sr.C.G. S.C. 
- - 	- 	

•-. 	ktas stated that the order of the 

TrEurál 

cpUed with. In view of the lmple- 
- - 	

- 	 mentatlon of the Court's Order the 
- 	

- 	

-- contd/i. 

- 	 - 

Adpc 
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IN THE CENTRAL ADMINISTRATIVE TRI }3UNAL, 

GUWAHATI 8RANCH 6UWAHAT I 

An application under Section 19 of the 

Administrative Tribunal Act 1981 

Contempt Petition No 5k, Of 2002., 

L 	CA rv. 	sô4 kO oo. 

IN 'HE MATTER OF' -' 

An 	application for 	drawing 	an 

appropriate Con tempt. proceeding 

under Section 12 of the Contempt of 

Courts Act 1971 for deliberate and 

wilful violation of the judciment and 

order dated 7th day of March 2001 

passed by this Hon ble 'Iribunal in 

O.A.No2$5/2000 directinci the 

respondents to pay Ration Allowance 

including arrears amount within 90 

days from the date of received of 

the order. 

-. A N D - 

IN THE MATTER 0F - 

O.A.No 285/2000 

Sri N. ChakraL'arty & 44 Ors.. 

.,.," 

p/'•' 



i: 	2 	3 

- VersLu 

Union of 1ndi 

0 

- 	A J\J J) 

IN THE MATTER oF - 

I Shri N. Chkrborty, Aistant 

Office 	of 	the 	Divisionai 

:irqriser, S.. S.. 13.. . 	(htinq lii. 1 L 

Itan4gr Arunchai frdesh-791111, 

Shri P.K. Boruah U..D..C.. 

Office of the A..O... 	S..S..B..I 

Tinsukia, Assm.. 

Shri 13idynanda Daso Driver 

Office of the D..O...1 N..A..I)ivision 

S..SJ3.., Tezpur.. 

Shri Ambeswr Gogo.i, Peon 

Office of the D...O... N..A..Divisiori 

S..S.13.., Tezpur.. 

Shri N. Venugopi, Assistnt 

Office 	of 	the 	Divisional 

Organiser S..S'..13.. 	KhatinqHiils 

:i tariagar Ar.unachai Pradesh--791111 

Shri P.K. Mohanty, Sterioçjrapher1 

Office 	of 	the 	Divisional 

Contd...  
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Orqariiser, SS.,F3., I<hatinçj Hills, 

:Etanagar Arunachal Pradesh-791111 

7. Shri Gouranqa Chandra Sarkar, 

Peon, Office of the Divisional 

Organiser, S..S..E 	Khating Hills, 

Itanagar Arunachal Pradesh-791111 

S. Shri Tankeswar Das Pecn., 

Office of the Area Organiser, 555 

Ziro. Arunachal Pradesh. 

Shri M.B. Sonar, Peon., 

Office of the Commandant, WATS, 

Itanagar, Arunachal Pradesh. 

Shri Prem Chand Chowdhary, Peon, 

Office of the Commandant, WATS, 

Itanagar, Arunachal Pradesh. 

11.. Shri RajendraRaiak, Water 

Carrier, 	Office 	of 	the 

Commandant, WATS, Itanagar, 

Arunachal Pradesh. 

12. Shri J.R. Talukdar, U.D..C., 

Office of the S.A.O., Chowkham, 

Arunachal Pradesh. 

13.. Shri.. D.K. Poddar, Pharmacist, 

Office 	of 	the 	Divisional 

Contd ... p/- 
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OrganiSer, S.S.B. Khatinq Hills 

Itanagar, Arunachal Pradesh. 

Shri Adesh Kumar, Peon,.. 

Office of the G.A.O., Longding, 

Arunachal Pradesh. 

Shri B.N. Borah, P.S.., 

Office 	of 	the 	Divisional 

Organiser, S.SB., Khating Hills 

Itanagar4 Arunachal Pradesh. 

Shri Lal Bahadur Dorice, Peon, 

Office 	of 	the 	Divisional 

Organiser, 5.8.5. 9  Khating Hills 

Itanagar, Arunachal F'radesh. 

Shri R.B. Thapa, Peon, 

Office 	of 	the 	Divisional 

Orqaniser, 5.8.5., Khating Hills 

Itanagar, Arunachal Pradesh. 

Miss Debasree Sarkarq 

Stenographer, 	Office of 	the 

Divisional Organiser, 6.5.5.. 

I<hating Hills v  Itanagar, 

Arunachal Pradesh - 791111. 

19, Shri Robin Saikia, Chowkidar, 

Office 	of 	the 	Divisional 

Organiser, S.S.B., Phating Hills 

Itanagar, Arunachal Pradesh. 

Contd ... p/" 
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20 Shri Ram Eahadur Sonar, Peon 

Office 	of 	the 	Divisional 

Organiser S..SJ3 	Khating Hills 

Itanaciar, Arunachal Pradesh.. 

21.. Shri Thogi Ram Das U..D..C.. 

Office of the Area Organiser 

S.S.B. v  Bomdila 

Arunachal pradesh.. 

22. Shri Rájesh Nautiyai 

Stenographer s 	Office of 	the 

Director, S..S..B.., R.K. PLIrarn 

New Delhi 	11066.. 

• 	 23.. Shri Chijen Narjari Driver,  

Office of the Divisional 

Orqaniser S..S..B.., Khatincj Hills 

Itanagar Arunachai Pradesh.. 

Shri Kiran Mandal Peonq 

Office 	of 	the 	Divisional 

Organiser, S.S.B. 5  Khating Hills 

ltanagar, Arunachal Pradesh.. 

Shri Sarat Kumar Borah Astt... 

Office of the Area Oraniser,  

S.S.B. Khonsa Arunachal Pradesh 

Contd.. 
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26. Shri Ranjit Debroy,  

Office of the Area Organiser 

S.S.B.Khonsa, Arunachal Pradesh 

27 Shri Sanil Chanderg Stenographer 

Office of the Area 0rganiser 

Khonsa 5  Arunachal Pradesh 

28. Shri Manoi Borah. 

Office of the Area Organiser,  

S.S.B. Khonsa., Aruanchal Pradesh 

29 Shri S.S. Bhadra PEOflq 

Office of the Area Organiser,  

S.S.B. Khonsa, Arunachal Pradesh 

Shri Narayan Kalita l  Peon 

Office of the Area Organiser 

S.S.B. Khonsa Arunachal Pradesh 

Shri Ram Prasad Sharma g  Peonq 

Office of the Area Organiser,  

S.S.B. Khonsa 5  Arunachal Pradesh 

Smti.. Techi POhUq Peonq 

Office 	of 	the 	Divisional 

Organiser S.S.B. v  Khating Hills 

Itanagar4 Arunachal Pradesh.. 

Shri 6anga Lowang g  Chowkidar,  

Office of the Area Organiser 

S.S.B. Khonsa, Arunachal Pradesh 

CQntd.. 
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34. 

35, 

36 

37 
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Shri. A.C. t'1ech Driver s  

Office of the Area Oraniser,  

Khonsa 5  Arunachal Pradesh 

Shri R. Pillai5 Feon. 

Office of the Area Orcanier,  

Khonsa Arunachal Pradesh 

Shri Phuleshwar Goqoi 

Accountant s  Office of the Area 

Organiser SS.B 	Tezu 

Arunachal Pradesh.. 

Shri. Vikash Khajuria j  Driver s  

Officer 	of 	the 	Divisional 

Oryaniser, S.,S..B.I Khating Hills 

Itanagar, Arunachal Pradesh.. 

Shri N. Thakuri U..D..C.. 

Office of the S.A..O..., 	S..B 

Jang Arunachal Pradesh.. 

Shri R.K. Panda. L..D..C. 

Office 	of 	the 	Divisional 

Organiser o  South Eengal P. Nci.1 

Hazi Nd.. Mahsh Squarl P.O. Park 

Street, 	2nd Floor.1 

Kolkata - 70016.. 

Contd.. 
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Smti. lechi Yabarq PEOn 

Office of the Area Orqaniser 

S.S.B. 

 

Khonsa 6  Arunachal Pradesh 

Shri Pradip Roy 6  L.D..C. 

Office 	of 	the 	Divisional 

Organiser, 3.9.8.., Khating H.ills 

Itanagar 5  Arunachal Pradesh. 

Shri N. Nishiknta Singh v  Driver 

Office of the Cornmandant WATS 

S.S.B. 6 	Itanagar, 	Arunachal 

Pradesh. 

43.. Shri M. Viswakarma, Lab. Tech. 

Office of the Commandant s  3C 

Tezu, S.S.E{., Arunachal Pradesh. 

44. Shri Bibhu Ranjan Parida 

Stenographer, Office of the D.O. 

S.S.B. 	South Bengai. P.No.i 

Hazi Md. Mahsh Squari P.O. Park 

Streetq 2nd Floorq 

Kolkata 7 70001. 

Petitioners. 

- Versus - 

1.. Shri Kamal Panciey 

Secretary, 	Ministry 	of 	Home 

Affairsq New Delhi. 

Contd ... p/- 
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2 Shri V.K. Malik, 

Director General, 

Block ---V, (East), R.K. Puram, 

New Delhi --1100. 

3. ShrI M.L. Chaudhuri, 

Divisional Organiser, S.S.B., 

A.P. Division, Khating Hills, 

Itan.agar, Arunachal Pradesh. 

Respondents 

The 	humble 	petit ton 	of 	the 

petitioner above named - 

MOST RESPECTFULLY SHEWETH 

1. 	That the petitioners herein flied the above 

Original Application against the illegal arbitrary 

inaction on the part of the Respondents denying the 

petitioners to grant of the benefit of Ration Allowance 

as per their locations from the date of actual posting in 

various categorized stations including payment of arrears 

on the strength of the Notification No. A-27O11/4/8EA 

II dated 18.12.1987 and other subsequent orders. 

Contd. api- 
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2 	
That the case of the petitioners as set out 

in the Original Application in brief is that the 

petitioners have been working in different places in 

North Eastern Region in India under the Department of 

Special Service Bureau (SSB) The Cabinet Secretariat 

vide letter dated 18121987 address to the Director 

(Planning) Directorate General of Security informed 

that various cone.bflS were granted to the staff of 

SSB SFF CI.0A and Directorte of Accountants 

and according to the said letter,  Ration Allowance to the 

rank of Field Officers and below has been granteth It is 

the grievance of the petitioners that -lthoug-h they are 

also entitled to Ration Allowance in the light of the 

Cabinet Secretariat letter dated 18121987 as well as 

in the light of number of judgments rendered by this 

Tribunal in O.A.No 24511995 	89/1996 and 103/1999 

disposed of on 141996 	17071998 & 8091999, 

respectively. But the same has not been granted to the 

petitioners The petitioners made representations before 

the authority but the same was not considered on the 

ground that the petitioners are non-executive personnel 

Being aggrieved the petitioners have filed the Original 

Application being O.A.No 28512000 before this Hon'bie 

Tribunal for reddressal of their grievances and this 

Hon'ble Tribunal pleased to disposed of the said 

Original Application on 7th of March 2001 with a 

direction to the respondents to pay the Ration Allowance 

to the petitioners on the strength of the Notification 

Nan- A-27011/4/86-EA11 dated 18121987 and other 

Contd 	p1- 
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• subsequent order extending payment of the allowance in 

different categc3rised station or from the date of their 

actual posting in the respective categorised statiofls 

whichever is later and to pay the arrear amount as 

admissible to each applicant within 90 days from the 

date of recei4Ø"of the order. 

A photocopy of the aforesaid order 

dated 	07.03.201 passed by 	the 

Tribunal in O.A. No. 285/20 	is 

annexed 	herewith and marked 	as 

Annexur - I. 

3. 	That the petitioners furnished certified copy 

of the aforesaid Tribunals order dated 073.21 

before the authority concerned which was received by the 

Divisional Organiser S.S.B. Arunachal Pradesh for 

onward submission ,ccordingiy the said order was duly 

forwarded to the concerned authority by the Divisional 

Organiser, Arunachal Pradesh for early compliance. 

Meanwhile the respondent authority filed application 

before this Honble Tribunal for granting more time for 

implementation of the aforesaid Tribunals order dated 

• This Hon'ble Tribunal was also pleased to 

grant further 90 days to the respondents. But instead of 

complying the aforesaid Tribunals order the respondents 

preferred an appeal before the Honble High Court being 

W.P. (C) No. 2012/2002 against the aforesaid judgment 

Contd. 
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and order dated 07 3,2001 passed inO.A. No. 285!2000 

The Honble Gauhati High Court was pleased to dismiss 

the aforesaid W.P. (C) No. 201.2/2002 vide judgment and 

order dated 27,03.202. 

A 	photocoPY 	of 	
the aforesaid 

judgment and order dated 27,03.2002 

passed in W.P. (C) No. 2012/2002 is 

annexed 	herewith and marked 	
as 

Anne'ure-  II 

4, That 	the 	contemners did 	not 	
initiate 	any 

action 	to comply with the direction 	of 	this 	Honble 

Tribunal. The petitioners also furnished the 	certified 

copy 	of the 	aforesaid 	judQment 	and 	order 	
dated 

27.03.2002 passed 	in 	W.P. 	(C) No. 	2012/2002 	by 	
the 

Hon'ble Gauhati 	High 	Court 	before 	the 	
respondent 

authority on 	2,04.2002 	and 	thereafter 	also 	
they 

repeatedly approached the contemners and reminded 	them 

to 	carry out 	the direction 	passed 	by 	this 	
Hon'ble 

Tribunal. However, 	the 	contemners 	showed 	total 

indifference and wa5 reluctant to implement the order of 

this Hon'ble Judgment. 

5. That the petitioners states that this Honble 

Tribunal in its order dated 07,03,2001 	stipulated 	the 

direction passed by it shall be implemented 	within 	90 

days from the date of receiof the order. Though the 

Contd. 
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contemners were furnished with the said judgment and 

order of this Honble Tribunal as narrated above s  they 

failed to implement the order passed by this Hon'bie 

Tribunal till date. Thus the contemners by not 

complying with the direction of this Hon'ble Tribunal 

have shown total disregard to the sanctity attito 

such direction and thereby lowered the dignity of this 

Honble Tribunal. 

That 	the 	petitioners states 	that 	the 

contemners are primarily responsible for implementing 

the direction contain in judgment and order dated 

07.03.20i but they having failed to carry out the same 

have ndee4 themselves liable for contempt of this 

Honble Tribunal. Therefore it is an appropriate case 

where this Honble Tribunal shall draw up appropriate 

contempt proceeding against the contemners and would 

penalised them for such contempt. 

That this petition is filed bonafide and in 

the interest of justice. 

In the premises 	it is 	therefore 

humbly prayed that Your Lordships may be 

pleased to consider the above issue 

notice on the contemners to show cause 

as to why a contempt proceeding shall 

not he drawn up against them and after 

'a 

Contd. 
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hearing the parties ,be pleased to draw. 

up appropriate conthmpt proceeding 

against the conte;nners and/or to pass 

any other order or orders as Your 

LordshiS may deem fit and proper 

And for this act of kindness the petitioner as in duty 

bound shdl ever prays 

Affidavit 

Contd 
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AFF IDAVj 

I 	Shri 	N. Chakraborty, son of 	Late 	E'im.alendu 

Chakraborty, 	aqed about 53 years Office of 	the 

Divisional Organiser, S1.S1.B Khating Hills, Itanagar, 

Arunachal Pradesh-7911.11q do hereby solemnly affirm and 

state as follows :- 

11. 	 That I am one of the petitioners in this 

instant case and as such I am well acquainted with the 

facts and circumstances of the case and I am authorised 

by the co-petitioners to swear this affidavit on behalf 

of all and as such I am competent to swear this 

affidavit1. 

21. 	 That the statements made in paragraphs j 

51, 7 
	

are true to my knowledge and those 

made in paragraphs 2. 	 are 

matter of records and the rest oimy humble submission 

before this Hon'ble Court1. 

And I 	sign this affidavit on this the th 

day of August 22 at Guwahati1. 

I dent ± f i ed by me — 	 eL'i 
DEPONENT1.- 

Advocate's Clcr-f 

$ b I 	I 
,> 
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cEN'rRAJ.. ADttX4ISTRATIVE TRI 	AL, GUWAHATI 3ENCH. 	. 

Original Application No. 285 of 2000. 

	

Dat.e of Order : This the 7th Day of March,2001. 	 . 

- 

The Hon'blè Mr Justice 

ShrJ. N.Chakravorty and 43 others. 	 . 	. Applicants. 

By Advocate Shri M..Chanda. 

-Versus - 

Union of India &Ors. 	 • • Respondents. 

By 1dvocate Shri A.Deb Roy,Sr.C..s.c. 

ORDER 

cHoqDHuRY J.(v.c) 

44 applicants ot this applIcation are non executive 

personnel of Special Service Bureau (SSB for siort) working 

Yani0uS places in the State of Arunachal pradesh under 
( / rWLrme 

:. 	 spondents. Since grievance as well as the interest are 

*P 

 

in nature, the applicants are allowed to espouse 

• 	 .tause in a single application. • .. 	4/ 
The issue raised in th.s applicat.pn pertains to grant 

• i the benefit of Ration Allcwance as per their locations from 

the date of actual posting In various categorised stations 

iricludiI'ig payment of arrears. The Arunachal pradesh was 

classified as Category B and C statIon for the purpose of 

• . 1 	various concessions granted to the employees. 

3.. 	Mr K.Chanda, learned counsel for the  applicants 

submitted that the matter Is no longer resintegra in view 

of the number of decIsions rendered by this Tribunal in 

0.A.No.245/95, 89/96. and 103/99 disposed of on 14.6.96, 

17 .7 .98,  and 8 .9.99 respective ly. Mr A.Deb foy, learned Sr. 

contd.. 2 
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C.G.S.0however opposing the prayer on the ground that 

/7 	te Ration A1lowane is not admissible to the non executive 

staff. 

4. 	Considering the facts and circumstances of the case 

Ii 	it appears that the issue raised are already covered by the 

earlier decj&iOns mentioned above. In the circumstances and 

in the light of the earlier orders this application is. 

disposed of aiecting the respondents to pay Ration Allowance 

to these appiicants on the st.rength of the Notification No. 

A-27011/4/864A-II dated 18.12.1987 and other subsequent 

orders extending payment of the allowance in different 

categorised Sitaticns or from the date of their actual 
YPA 

10 	 posting in the respective categorised stations, whichever 

is latt.The payment, of the arrear amount as admissible 

to each applicant shalibe paid by the respcndents within 

90 days from the date of receipt of this order. 
• . 

•..• . 	 The application is accordingly disposed Of No order 

Jra9 .  to 
7 	..: 

: 
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Th TUE cu{) 	UIQH COURT 

' 	 t lanc
r  

Tripur 	?lorer1 	Arur1c -i, 1 Prdcsh) 

EXTRA OF1uA;y WRIT JRII)i(pTC) 

IT FETrrII(C) No.2012 OF 2002 

Froni the 
I1pugJ • Juccnn and Orr 

passed by th Central AJnInIC.rItIV TrihUncltCUc 
	r F3cflch In °.APN0.285/200() 
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tSPOnderjts, 
who are fl°flfxecutjvepersonnel 4 	• 	ft 	J 	'4 4 : 	 of tIleSpecial Service Bureau (ss ) , worj 	at jY 	I 	

D 	I 	 4  4 
,.- 	vrous places within 	I 

the Stpte of Arunachal Pradesh 
under the RespQndefltS ( flO , PIMUtione), had moved an *1orjgjfl 	

APP1iation (oA No.85/200O) before the 
..i:;central.Admini  ~ tr a tive Tribuhal Guwatj Bench, 

claiming benef4t5 of ration a
llowances as per their 

, place of posti, i.e,, thej 	location ,  from the 
I; 

Al 
date of their i jctual pOsting.. The Tribunal 

by the 
irnpugnec 	Judgm,nt a nd order • 	

I 
atec) 	7th 	Parch, 	2001 

allowed the 0 g1r1' Appli '-st11  on 	it will be apposite 
- 

to reproduce p4raqraph5 3 a nd 4 of the Judgment and 
order passed £ 	the aforesaid 'Original Applictj0 :- 

Chand, learned COUPSC1 for the 
app1jct9 submitted that j 

A  the flatter is no 
lOrer 	esintegra in view II 

of the number of 
deci s  io vs rendered by. this T 	 Tribura1.jn 

Origi8j Application flo245/95 
Ii 	 89/96 and 103/99 

A 	 L 	of 	on 	4.6,96 	17,7,99 and 8.9.99 
-• 	 respectve1y. 	r-lr.. A. Deb Roy, 	learned Sr. 

c ,c .s 9 Q , 	hcweve r op -Pos ing  the prayer on the 
ground rht the Ration Allowance is 

not 
admiSs431P to the flO1-C<cutjve 	staff. 

•.. Contcj,,, 

--c 

11 
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4. 	Ct1eriT 	 L 1z 	p ncl 

of 	t.h' 	 t 	 the  
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S ion9 	fl2 	iOfli  
3 

of 	th 

•i!(tifl 	).S o 
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on 	 f 	t€ 	 fictio 	!Jc. 
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,tJij 	
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llo:;flC%? 	jfl 	t:j 	fE lPnt 	tcJi 

!r,n tht 	ce of 	th'ir 

it r orid 

;'t 	 ijssj1,1 

	

to 	?Ch 

: 	 r 	- 	• 
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(6 	) 

It 	!jlI. 	19 	Ererl 	ir': 	;'rr,rILI 	4•. 

I L  tc i 1 Ic.- tion 	1 	tL 	;i- 	I't_ 	I 	3 Z)T) 	t'TY: Zz 
.10 

Tib:' - 1 	r'rir- lrily 	on 	t.he- 

l 	 )• 	e 	in 	v.1r:ious 
:, 

. 

(1 i'J 	I1 1 	Ap)T)1(' 1tiOfl 	C i-e( 	c 

! 	 of 	'uc 	s 	 in 	tne 	J 1 -, , -uc 

'c r • 	r 	h.-i:" 	1 ci': 	 the 	jucr' nt 

.ind 	OL; 	in 	tri 	j't-ii 	 'tJj- n 	'•'!1?? 

'V'CICIfld 	in 	14.5 • 19 	I 	t 	Ctr11A 	 t 
:  

ecisIn of which 

i ('jjer 	f')Il('\ li-ri 	- 	sini l-'r 	J1danr-nL 	n 	01 	er 
: 

of 	n. r.- L 	i%'Jmi!:3 	ra.iv 	T1- 1buna 1. ,Cndl 	a r h , 

(Cli cult '3euch 1n Jrirnu)p1sse 	in origInal 

A1Icton 	O.38L&Js,'92, 	y 	the 	aioresi 

jungirrnt 	Orid 	orcj'r, 	.hn 

Ill I 	i t..ti 1 	1 	t. b 	pre -P nt. 	PC 'piflC 	nts 

(ppl.i.cts before tha 	Tribun1) 	have been 

alloweJ 	ib' 	rt.jon. aL1o;' - nce . 	L,earn3 counsel 

for the 	L' 	Pns(a)plicflts) 	is 	not in 

pOSitiOTt 	t 0 	Stlt 	'h 	r 	th' 	3U(l 	' 	nts 	in 	thu  

iCoresaj 3 t)rtqjn 	Aonlication 	rf'ferrEd 	to 	in 

th' 	i rrjn' 1 	ju'.'rnt 	re 	've r 	chl I 1'r'r,jed 	b\' 

I. 

.1 

J 

p' t1 t.J"nct. 	take it th-s: thr sanC h-id 

41 
	 not herr, ch-ii i'n-i"d 	 th.-t zou1d have 
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(1) 

11 Ur f!r 	cro'j- of • 	 foi- 	the 

frin 1 nd 'cfo' e :is . Since nn;' siriiir1y 

hvs ilriy sucree('c befor 
th 	rrIhiiri.1 	It !111 e dicn!ntory if 
" 	we to tk' 	life nt v!.: in this r:ter 
3 th 	 nt 	:h9 	''licnt in th 

	

App1ic.tjc,n r :c 	c3 t' 	th 
ititmaflti Judqtn 	'o•ti;, ke p cm c ttin the 

Lt.Lon d iOnce :h reds sin! 1 ny SI]t(1 

1 1 	thr preset e 	nrc nt "oi1d be 
cinied, 

For tlja forcj- 	rson, we fIni 

no merj. In this writ petJtjcn .'}iich Is hereby 
djsm1ç.qcj 

.. 	 -, 

CETJFII TO B! TUE Copy 

Jig  Date 23'L 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BBNQHGUWAHATI 

* * *** ** * 

)flr 	 C.P. NO.36/2002 in 
O.A. NO.285/2000 

IN THE MATTER OF: 

SH N. CHAKRAVORTY & OTHERS 

VERSUS L 
r:L 

UNION OF INDIA & OTHERS 	
Lo 

AND 

IN THE MATTER OF 

SH N. CHAKRAVORTY & OTHERS 

VERSUS 

SH V.K. MALIK AND 2 OTHERS 

INDEX 

S.No. Particulars Page nos. 

1. Reply to the 'Contempt Petition with affidavit 1 to 3 

2. R-I (Copy of order dated 10.9.2002) 4 

3. R-II (Copy of WT Signal/Orders dated 11.9.2002) 5 

L 
Respn•t 

blyto 
Mnstrp of HoIne Affe lft  Through: 	' 	 V 
1& 	tpt'ii 

(A. Deb Roy) Dated: 20 -9-2002 	
Sr. Central Government Standing Counsel 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	 A 
• 	 GUWAHATI BENCH GUWAHATI. 

Wt- 

C.P. NO.36/2002 in 
i7I$AiII 

IN THE MATTER OF: 

SH N. CHAKRAVORTY & OTHERS 	 ( 	. 

VERSUS 

UNION OF INDIA & OTHERS 

IN THE MATTER OF 

SB N. CHAKRAVORTY & OTHERS 

VERSUS 

SH V.K. MALIK AND 2 OTHERS 

I, V.K. Malik, Director General, SSB, Block-V, East, R.K. Puram, New Delhi alleged 

Contemner No.2 have gone through the Contempt Petition served on me and have understood the 

contents thereof. I solemnly affirm and declare as under:- 

1 
	

That I have read the contempt petition and the affidavit filed by the applicants above 

named and understood the contents thereof. I hereby deny the contentions made therein, 

unless the same are expressly and specifically admitted herein. 

That save and except those which are matter of record and specifically admitted in the 

counter reply, all the statements, averments aand submissions made by the applicants in 

the contempt petition are specifically contested and denied. 

That this respondents has the highest reverence and regard for the Hon'ble Tribunal and is 

in duty bound to comply with its directions as per law, sincerely and faithfuly. 



That the Hon'ble Tribunal vide its Order dated 7.3.2001 in the said O.A. directed as 

under:- 

"Considering the facts and circumstances of the case it appears that the issue raised are 

already covered by the earlier decisions mentioned above. In the circumstances and in the 

light of the earlier orders this application is disposed of directing the respondents to pay 

Ration Allowance to these applicants on the strength of the Notification No.A-

2701 1/4/86-EA-II dated 18.12.1987 and other subsequent orders extending payment of 

the allowance in different categorised stations or from the date of their actual posting in 

the respective categorised stations, whichever is later. The payment of the arrear amount 

as admissible to each applicant shall be paid by the respondents within 90 days from the 

date of receipt of this order". 

That an appeal WP(C) No.2012/2002 was filed in the Hon'ble High Court of Guwahati 

against the above mentioned orders of Hon'ble Central Administrative Tribunal 

Guwahati. However, the Hon'ble High Court Guwahati dismissed the appeal WP(C) 

No.2012/2002 vide its order dated 27.3.2002 which was received by the office of 

Respondent No.2 on 1.5.2002; That on receipt of the order of the Hon'ble High Court of 

Guwahati by the office of the Respondent No.1 on 31.5.2002 action on the 

implementation of CAT judgement dated 7.3.200 1 was again taken in consultation with 

Ministry of Finance. The Ministry of Finance have given its approval for the 

implementation of the judgement of the Hon'ble CAT on 9.9.2002. Accordingly 

necessary order for implementation of Hon'ble CAT Guwahati Bench Judgement dated 

7.3.2001 have been issued on 10.9.2002 by the Ministry of Home Affairs (Copy enclosed 

as Annexure -R-I). 

Thereafter the Office of Respondent No.3 i.e. Divisional Organiser, Arunachal Pradesh 

Division Itanagar was accordingly directed vide SSB Hqrs WT Signal No 11850 dated 



O
11.9.2002 ( Copy enclosed as AnnexuUe-R-II) to submit the claim of arrears with respect 

to the 44 applicants through special messanger to the PAO SSB(MHA) for passing the bills 

and issuing Demand Draft for arranging payment to the applicants. The office of 

Respondent No.3 accordingly prepared and submitted the bills on 17.9.2002 with respect to 

arrears due to the applicants to PAO SSB MHA for passing of the above bills. The said 

bills were passed by PAO SSB on 17.9.2002 and demand drafts on account of arrears have 

been dispatched to the Office of Respondent No.3 by PAO SSB MHA on 20.9.2002 

which will be disbursed immediately by the Office of the Respondent No.3. 

That in view of the position mentioned above, it is most respectfully prayed that the 

Hon'ble Tribunal may kindly be pleased to dismiss the instant Contempt Petition and discharge the 

Respondents from the notice of this Contempt Petition. 

That the statement made in para-1 to 6 above are true to my knowledge and are based on 

official records. 

And I sign this affidavit on this 20 day of September,2002. 

DEPONENT 
f081` d6neral. sse 

THROUGH COUNSEL 
Ministry of Home AffaWj 

iock V (East). AI K. Puam 
Now 0ii.1 1QOt 

(A. DEB ROY) 
(Sr. Central Govt. Standing Counsel) 

VERIFICATION 

I the above named deponent do hereby verify that the contents of the above affidavit are 

true and correct to my knowledge and belief and are as per records. 

Verified at New Delhi on 20th  September, 2002 

DEPONENT 

bIrGôo, deAgehl. 
Ministry of Home AffaI* 
block V (East). P. IC, ur.4 
hew D Uj1 10066 



No. 351 	U//\2/7000 ( I 9 t/PF.i II NN 	V 	. 	
inistiv of linnic i\Ilaii-s. 

(I'.I'. III Desk) 

	

NnFtIiliU4,•..\.fl,.ih; 	T 
ii 	

D.iti'il flie...!. S(ptCIJIkr. 	o)1) 'I  

The I)iiccfoi (eiiti - ai, 
Special SCFVICC I foreau. 

IJlock V(kiSt), P.1K. Ptiiaiii, 

New Dcliii- 110066. 

Subject :- 	Courf Case ()A No. 285/200()1jtJtf N. Chaki:,hr & O(hi 
Vs. VOl and OIhiç 	- iiu1iici0eii(: on of flulgelilecil regardin gi - atit of ration ailoiince. 

'1 he Undcisiced is directed to icftr to IX;, SSIt 	Ito 	No 
35/SSI3/A2/2000( '))68 dated 30.5.2007 cnd 21 .8.2002. on Ille sulijci 
niccitioned above nid to Coii'ey the snietinn of ,  the coilopeleni antlicritv tc 
illpIeiiteii(atjon (ii the .ludeiiccnt dated 7,3.200)1 ol'(iwt(ii'Jt d'( 'Al 

in 
O.A. No.285/2000 and upheld by .ludeineitt (fated 23.4.200 2  oillie I lieu ('mat (Juwahati in case of tIme applicants 

2. 	
fIns issues with (lie appro'ah of the Nfinkl ry of Finance. l)cp;ntuicct ot 

kxpeiidi(tij -e vide their (JO No. 	I ((2)/l.hl(fl)/2()U I 	dated 9.9.()07 acid 
C011CUITellce of he Intecrated linacice I )ivisjoii ol'Ilds Miiijtrv vidc. their I 
No. 'hi 4/FiV/Q2 dated .10.9,200) 

	

'. 	
(MS Kalnci'cj 

(n.lcr SecreI;,r\ 

(opy to 

'I he Pay & Accocuils Office, 55ff. ltIocl'.lX(last) R.K. Puranc, New I )ffj 

The Ministry of' Finance, I)cpiirIIiccuC of F.x pemiditnre \V.rt. their I '() No. 
I 6(2)/LI 1(13)/2001 dated 9.9.2002. 

The Sr. PPS to I IS Rriilfl)rnmatjoim oil IS 

'the PPS to .15(1') for inloi'imjalioii oliS( I') 
S. A PA (Iloiiic),fvlI IA. 

6. (haitI File. 

("IS. F cl:cici;c I 

'1 .JncIer Scum et:,, 
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 AN$JCUk 	'—: 

APPENDIX A 

V ORIGINATORS__PROFORMAFOROUTMESSAGES 	 4! 
Priority: Crash/Most 1nJodiate/ImniodIafo/ordinary/secref,Unc,ass 

TO 

INFO 	: IX, 
. 	 ZT&NAGAR. 

V 	 V 	 V 	

V 	 V 	
VVV 	

. 

FROM 	
V 	 V 	 V  

TEXT 

PTQ }ISGNO.U/5046 DT.9.9.( REq. O3URT C&.SE OA NO.285/20Oo 
TITX.Ej)N. CHA 	ORTY VS UCI FOR DAME14T OF RATION Z.OwAN. DLb1ENrATzoj 
OF TH 	 IRTED 7.3601 REG.(.) JUN.OF HOME VIDE No. 5/$/P.2/2OQO(i 
PF.'.III DT. 10TH SEPT.02 CO NVErEb THE SANCTIct OF THE 

VQ V . 

FOR IF 	TATIÔ?iOF TEE JUthJ24ENT OF CAD:GUWAJfl BENC(.) RQsr SUUT 
PPLAM 

V 	
TO THE 	& ACXUNTs OFFICE, S. (MEA) FOR PAYMENT OF ARWARS AS 

IISSIBLE i¼) EACH APPLIC/UT AS PER THE JUJyrnENT D.7.3.01 & UPHELD BY1.

JUbGEMENT DT. 23.4.02 OF HIGH COURT, G7WAHAti(.) BILLS FOR PAYMENT OP R101 
ALLOWA 	BE 

SENT TO PAO,s,ft.jt ?UR4M, N.LCUU THOUGH SPL MESSENGgR SO TH4 
PWIENT 0 )ULI) BEMADE BEFORE 26.9.02(.) ALSO RQST AP?Ro4aj (JSC TO PREPARE 
DMF1 REX TO 	rnNTEMPT PETITION & SENT TO THIS HQRS I14i1IfIiY(.) 
PROW TO PILE REPLY TO'CONTEMPT APPLICATION & OTHCE( FORMALITIES ALSO BE 

FM (XSC & BE INTIMATED TO $, HQRS FOR FURrn COURSE 
• AC1XOI(,) INTIMATE M?ThNcE BY am FAxfGNAL(.) 

!flR !LL0WS BY FAX/ 

V 	File No. 

Date 

/ 

To, 

35/SSB7A2i~000() 

V  11 th Sept.02 
- 	 V 	

(7 V• 

Signature of Originator ................. t\ 

Designation .............................. 

Time of OrigiA j)............... 

I/c, Cipher Section 

Time of Handed in (THI) 



No 
fi1 No. 3 5/SSB/A2/2000( I 9)/PF.11l 

Ministry of Home Affairs 
(P.F. lii Desk) 

North Block, New Delhi 
Dated the, 16111 September, 2002 

To 

T1ie Director General, 
Special Service Bureau, 
Block V(East), R,K. Puram, 
New Delhi-i 10066. 

Subject :- 	Court Case OA No. 285/2000 titled N. Chakraborty & 
Others Vs. UOI and Others - implenientatioji of judgemeiit 
regarding grant of ration allowance. 

Sir, 

Reference this Ministry's sanction letter of even number dated 
10.9.2002, on the subject mentioned above. 

The date of judgement of High Court of Guwahati in OA No. 
285/2000, which was inadvertently mentioned as 23.4.2002 in para-1, may be 
read as 27.3.2002. The other terms and conditions of the sanction letter under 
reference will remain unaltered. 

(M.S. Kalania) 
• 	 Under Secretary 

• 	 Copyto: -  / 

1. The Pay & Accounts Office, SSB, Block-IX(East), R.K. Puram, New 
_ 	Delhi. • 	 2 	

2. The Ministy of Finance, Department of Expenditure w.r.t. their UO No. 

I 16(2)P.I1(B)/2001 dated 9.9.2002. 
The SrPPS to HS for information of HS 
The PPS to JS(P) for information of JS(P) 
AFA (Home),MHA. 

fl') 	6. GuardFile. 


